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R.N. Singh, Member (J)

1. The present Application has been filed by the applicant who claims that while
working as Deputy Director of Income Tax, initially she submitted his resignation.
However, before the said resignation could be accepted by the competent
authority, she withdrew the same and thereafter she requested the respondents
to accept her request for voluntary retirement.

2. Learned counsel for the applicant submits that in spite of lapse of stipulated
period of 90 days, no order was passed by the respondents qua the applicant's
request for voluntary retirement from the services of the respondents.

3. Learned counsel for the applicant, Mr. Katyal submits that in view of Rule
48(A) of CCS (Pension) Rules, 1972, the applicant stands deemed to have retired
in view of her request for voluntary retirement and she became entitled for
pension and 1other retiral benefits.

4. Mr. Katyal further submits that in spite of various representation (Annexure
A-19 and A-20), the respondents have not passed any order thereon.

5. Issue notice.
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6. Mr. Y.P. Singh learned counsel, who appears on behalf of the respondents on
advance service accepts notice.

7. Learned counsel for the applicant submits that the applicant shall be satisfied
if the OA is disposed of at this very stage with direction to the respondents to
consider the applicant's aforesaid representation and to dispose of the same by
passing a reasoned and speaking order thereon in a time bound manner. To such
request there is no objection from the Ld. Counsel for the respondents.

8. We have considered the submissions made by the learned counsel for the
parties and we are of the view that if such a request of the applicant's counsel is
accepted at this juncture, no prejudice is likely to be caused to the respondents.

9. In view of the aforesaid, without going into the merit, we dispose of the
present OA with a direction to the respondents to consider the applicant's
aforesaid representation (Annexure A-19 and A-20) and to dispose of the same
by passing a reasoned and speaking order thereon as expeditiously as possible
and in any case, within a period of four months from the date of receipt of a
certified copy of this order.

10. The present OA is disposed of in the aforesaid terms. There shall be no order
as to costs.
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